The Uttar Pradesh Civil Laws (Reforms and Amendment) Act, 1976

Act 57 of 1976

Keyword(s):
Code of Civil Procedure, Appeal, Agreement

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
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'IHF UT'I‘AR PRADESH CIVIL LAWS' (REFORMS AND AMENDMENT)
n U it i 0 g a0 ACT19T6 0y g : K
(UPAcrNO 570F1976)* L -
*fAuthontatwe Eng]zsh Text’ of the Uttar Pradesh Civil Vidhi (Sudhar
- Au¥ ‘Scfnshodhdn)"dtlhmzyam 1976] :
THLE T g0 s e Tt et L sg e EERT NPLLEE
HER I RT y:,;.‘; "ui! ‘xr; REITL ‘=; 0 )it. {:; ML ST T SR ﬁf*f\"!‘:; v
U D s b ; ; .,,A(:"T i - ,f,,;.
N u(rfh'e} fc’i'mﬁ}’t’td t):e Code of szi %’mced:fre, 1908, thc Aﬂntmtw« Act, 1540,
T theIndian Contract ' Act, 1872, the Bengil, ' Agta and ASsam Civil Courts
vt 0 e hedety: 188741the  Provincial  Small Gause ;»Coum Act,1887, the »Transfer
Ceeni b m«of -PropertyidAct, 1882; the «Registration Act, 1908;;and the Hindu A ‘
FEL it 1l KIOB, AN “%H:ztenq”ce,(lctml%ﬁ,, in . their application to the State of
ttar Pr YohaY ol o
SRTIR “,i 1 Ix 15 L ,,ﬁ:gl,my ggacted in, the Twenty-seventl} Year of R pul{hc of India as . .
soovbamme hetuYigdye ol B ’, ity ooy Vi
SR FL I N L TE) ST w{‘\ AR 'fs;'."'-,;.a mem 1\( SRR
" ,g, S BT ITY TP P TN S ORISR I
g BT PkgugggmAﬁY AT
Short and ;;““' ot I g (I) This Act'may be fcalled"the Uuttar Pradesh’ﬂxvxl Laws "(Reforms
mem,,em_ ‘“n ’and Amendment) Act.{ 1976.> < v vl
o . {2) 1" extends’ t' the whole; of Uttar Pradesh, o
, o 48 It shall, oome into. force on such date as the State Govemment may
Cv e by nonﬁcatxon, appomt din - thm behalf..., . %
ped dyees Tuartiie e AT CTRNNITE SR PONE YRV N o " i _
P": . "“‘ ‘}rr N R (SR A vg QAP;{F];{ S o
e »»AMENDMENT OF THE {CODE OF, CIVIL PROCEDURE 1908 i
sgyggdm;_lx oft o1512:+'Yn the' Code “of 'Civil “Procedire, 1908 “(hereiniaftér in this Chapter

AtV of 190¢. of refét!‘éﬁ ‘to"as the b 'principal TAct) m‘“iedt:oix’S!‘;-A after subsectlon 1), the
th7 i [ollowing” sub-section * shall ‘be inserted, namelys=
EPI .7 (1-A) The provisions of sub-sectio, iop (1), shall mutalzs mutandis apply
T appeal where the appellate court’ conﬁrms the decision of the
L i mal court and, the trial court ‘has” . not awardeu or has awarded
pcn g . insufficient, compensatory cost ' undet’ tbat sub-sectlon. .

Amendment -of «;.~ 3. :In section 47 of the principal Aci, Expiananon ‘Il inserted b

scction 47, y the U.p. A

! U P Civil Laws (Reforms and Amendment) Act,: 1954‘4shall be omitted. 24 of 19!

"For Statement of Objects and Reasons pleasé see Uttar Pfadnsh Gazette Extraordiuary,
dated No»ember 5, 1976,

Passed in Hindi by they Uttar Pradesh Legislative Assembly on November 2,1975 and by
" the Utfar Pradesh Legislative Council on November 8, 1976.

Received the assent of the President on December 30, 1976 undcr Article 201 of the
Constitution of India :and was published in Partl (a) of the Leglslatwe Supplemcnt of the
Uttar Pradesh Gazette Extraordinary,-dated December 31,1976, ::
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‘gmg,;’r';“‘éch‘g 4. In the First Schedule to the principal Act (hereinafter in this Chapter
referred to as the First Schedule), in Order II, in rule 2—

dule. Order 1L
(a) the existing explanation shall be numbered as Explanation I,
and after Explanation I, as so numbered the following Explanation 1I,
shall be inserted, namely :—

“Explanation II-For the purposes of this rule a claim for eject-
ment of the defendant from immovable property let out to him and
a claim for money due from him on account of rent or compensa-
tion for use and occupation of that property, shall be deemed to be
claims in respect of distinct causes of action.”;

(b) for the illustration, the following illustration shall be substituted,
namely :—
“Illustration—A lets immovable property to B at a yearly rent.
The rent for the whole of the years 1905, 1906 and 1907 is due
and unpaid, and the tenancy is determined before A sues B in
1908, only for the rent due for 1906. A4 may afterwards sue B for
ce o siena s o glectmentybyt pat dor theyrent dueifor 1905:0r11007.% 11 ¢

Insertion  of 5. In the First ScHedule! dfter Order IV, the following Order shall be
Order IV-A. inserted, namelyire: ., 10 ox 10l L , L L

»

S e B Lo ' ET U A O*RD?E%R I;VI T .a\s‘ﬁu;:n’x‘l\:‘fé’
STEY e {CONSOLIDATION .vOF. . {CASES

1. Consolidation of. guits and proceedings—When two or more suits
or proceedings are .pepding in the same court, and the court is of
opinion that it is expedient in the interest of justice, it may by order

W et et theipjojnt trial, whereupon all such guits and praceedings may
Amendment - of = ! §/71In ‘the First Schedol?, !in*Order: VL *Tn ¥ile 15} in>Ysub-rule (1), for
Order Vioi iiehie words *at“the fobt” dhie following wmasﬂa;an;*‘“‘{”"w»astutea, namely : -
o utet? nft o sgatnaridiny viaglt, gt afQT 4k ongoretian it oo eot .
*"on “ath “administeréd by “an “sfficer’ ‘emipowéred Vinder section 139
of the Code,”. o Fred, yn

Amendment of = 7."'In the First Schedule, i ‘Ordet' XV, for'the é&fﬁﬂﬁg’iq}é{ %, the follow-
Order XV, ing rule shall be substituted, namely:— T reene
“5. Striking off défenc¥on failure to deposit admitted rent, etc.—
(1) In any suig by 3 )sz?‘d r the eviction of a lessee after the deter-
mination of his lease and for the recovery from him of rent or compensa-
« it oo tiomyfer use andyogcupatipd) the, defendent shall, at,or before che' first = -
hearing of the suit, deposit the entin¢ amount.admitted by, hini'to be ="

due together with, interest, n, at, the, ate. ine .per centum per
ogether, withy, inispest, Ihsrsan b e, 1IGf, nypie ger centum pet

‘annum and Whether or no its any ‘amount fo be

serien o threughdtt the “tonthwition sHctheMtitFegulfly dbpesit the monthly
amount due within a weék ftom ‘the date of its accrital)dnd in' the event
of any default in making ghgl deposit of the entire amount admitted by
him to be due or the monthly amount due as aforesaid, the court may

O KB H6 tHe provisions SDSUBRGIE (Y, StRe M defence.

ety sidr o0 Explanetipn deThe -expressipnifirst hearing! mansthecdate for fiting.oi:/
. . written statement. or, for hearing mentioned in; thecsummons; vﬁm‘ >
more than oneyi-of-suchsdates are imentioned,. dthe: Jast ofjthe "dates
mentioned. L e
" Explanaiion' '2—The, expression ‘entire amount admitted by him to
be due’ means_the entire grogs amount,;whether as rent or compensa-
tion for use and occupation, calculated at the admitted rate of rent
for the admitted period of arrears’ after making no other deduction
s exceptithe:taxes, if any,.paid.to-a: local iauthority «ilin frespect-of-the - »
= . building fon lessor’s;acceunt /and the:armhotuint, if hny;ideposited in any *
court under section 30 of the U. P. Urban Buildings (Regulation of
Letting, 'Rent and Eviction) - Act, 1972, ¢ SR
Explanation 3—~The expression ‘monthly amount due’ means the
amount due every month, whether as rent or compensation for use and
occupation at the admitted rate of rent, after making no other deduc-
tions except the taxes, if any, paid to a local authority in respect of
the building on lessor’s account.- : SRR LI ‘

R

—
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weetel ods 119) Betdde wikkinl/an 'braér' for striking ol 'deferice,dthe court may %f{

ot consider any reprcsemauon’iﬁ’zide‘ by the defendant in'that:behalf pro-’ ((@

: vided such ggpresentation, is made within 10 days, of, the first hearing of,

: of the expiry of the week referred to in sub-section ), as the case may 53N

RSN RS S L T S S :;:in,!ax) ‘ H s

o (3) “The ‘diibtnt def ncd“undcr thm’ rule may ‘at any time be with-
drawn‘by thc"blai&i‘ gy it .

”'I‘ " R iH N

vided that such wnhdrawal shall not have the effect of prejudicing
* Z4ny dai ”’by th”p‘fa‘xrmﬂ drsp‘dting dle ‘correctness  of the amount

dCPYSIth Mt H t g AP TR - it vy Ie

Provided fﬂrth\er that if- the -amount” depos:teé includes any sums

claimed by the depositor to be deductible o' atfy account, the court may

, require the plaintff te hmmh secumy £05( ,?uch sum before he is
allowed to withdraw the e same.” ’

,l 1“;

edule i I—- ) : Amendment of
ERTIRE N B 1§ (Ln!u;hg nxrsf SCh ’ n’ l()’l;fiel;“}‘(v “1E00 el gt iney Order XVL
stlongegy sl z(a) in: m{g,... sl B0 ‘; Bt el enoannne e oo
Hf.}.f,,-’, setad g B sl ashpn )i )“ 3“ teidd 613 oL brailiiet o
(i) in subru at ‘the "'end,””'the 'kiio witig P pxowso shall be

inserted, namely -

“Provided, ‘whete’ ’é&ve‘mni‘édt”‘ii ‘the! party’! appiymg for

core ol thate o SUERORS. (10 3, (Foyernmenti seryant, it shall not be necessary -
for it to make any such payment into court.” ;; R

g 7 é) mse ted bx the Allahabad High Court shall

émut "dd’ iéf'”éub- 184 2d 'by the Code of Civil

i b wPraceduse ,(A,;m:m}menq At 1926., ,dm fol,lowmg sub-rule shall be
Jitenge ol do (iRserted, namely &= i o cnoiciva vl uils o

e “d-A) Allowances, eté. bf! @otediment servant witnesses ‘4
‘ cetiene oleaion) teube faxed, a3,,coshs yavelling, ?Fd daily allowances and 3
o Ty 11.8.?:::1{1?“1%!53!3’!7!‘)“%& % m%ﬂbm%nt who attends the
vor sl syl ynGOYIS 0 give, eyid ,91; 10, produce, 3 dpcument shall, on the
os hr«ummvu&r@?ﬂnﬁ ‘bﬁwglﬁﬁ“} m&vlm Pﬁ taxable as costs.

fohnmrar o umidaexg Jiﬁﬂlﬂ% )1‘&‘1}}@ W@ﬂl 1204 .17 allowances shall be
“at do wvolgms v.mll)n g,m jrules ). ;rq;pg such allowances,
applicable ‘to the Gov enf, sGINARL 4p, gpestion.

oonbeovne o cnnle 1#%“%‘?’%12 hﬁ,ﬂ?ﬂ)’; P)‘QW?I{?F Salary of the Govern-
- 10 mw ; TBCNG SETVARtsha 1(?{1 Bl;apqxsmﬁts 5«3; g, pumber of days of his
A : attendance required by the Court.

(b) in rule 4, thé“fdl'i‘&ﬁxﬁé provith’ sHalt be imerted namely :—

tosti st e obe m ad 3 lubi 10 QuiuL Y06 (ioin

A L. 0o {1 M(mkuﬂh ‘&P,PIY to a case where

: the witness is a Govemment servant summoned at the instance of
eonb yue 10 yOeverameit a8 a pasth® o1q sl v o Oy
7T IS PR UTERE ¥ agitpoby eesluy SV HL Ducl e oldeovosss
9. In the First Schedule, in Order XIX, 1m¢rql&4l,,.for the existing pro- Apnendment of

the following proyiso shall be substituted, namel
i1 u: *}!n 1y ? [$7%} gugrm‘{;: L oavnlw wsitnm vHE M (x} Order XIX.

cosd ool 0l sppikded dist 181t appenrs to the’ Coﬁit,»uwliether at the instance

of either party or otherwise and whethed tbefore.i or after the filing

L« of such afidayit, that) the production of such witness for cross-examination

'is necessarﬁnd 1stlatt2ncfan3 ' ¢ can'‘be. proc uted, ‘the’ Court shall order

the attendance of such witness, whereupon the wxénasé may be examined,
cross-examined and re-examined.”

boadeoco

" ‘010t J the Fivst Schedule, .inOrder XXI, rule 104, rule 105 and rule 106 Apendment of
i as invented by -Allahabad. High Gourt.shall be re-numbered as rule 106-A, rule Order XXI.
106-B and lule \Uﬂ(‘ res cuvelx
1y

llh' h 4

P Act 13 : : llo 1] 1“1 !t-he Fm ﬂd’l‘;‘dl&lﬁu An OTdCl‘ XXVIL— : e ' Amendment of

f 1972 L . Order XXVi1.
{a) in e ‘iharéma‘l“ Nedding uafter ‘the words “official capacity” the

© words “or Stitutory Authorities, etc.” shall be inserted ;
I Sl 4

(AR AR S

[ER



T
e . (b) after.zule 9, as jnserted by the Allahabad High, Gourt, the follow-

ing tule shall be inserted, namely:—. .. .,
e B (X ‘Sm&‘ﬁy"or‘ agaiqs;’statutorj_‘iauthoﬁtics—

4 i

(1) Any authority or Corporation, constituted "by or under
any law, may, from time to time appoint a Standing Counsel,
to be called Corporation pleader of that authority, in any district
and give information of such appointment to the District Judge.

'@ The Corporation pleader so appointed il be the agent
in that district of the appointing authonty or Corporation for
purposes of receiving processes against it, but shall not act or

. plead  without filing,a, Vakalatnama or memorandum of

e +.. appearance”:. . . .

Amendment of ~ 12. In the First' $chedule, in Order XXIX; 'in rule 2, after clause (a),
Order XXIX. the following clause shall be inserted, namely:— -7 - =5 oot

St

“(ag) on its corporation pleader in’the district where the Court
issuing summons is located, i one has been apppinted and the appoint-
ment has been notified to the Djsgrict Judge under rule 10 of Order XXVII,
RS S S P T g Sy 38 - il 3 i

”
or. : o FER R Y

SR

= Amendment . of ... 13., In the First Schedule, in Oder, XXXIX—

d XXIX., . - iy b O ¢ , . . .
Order XXXIX... v ‘(@) ‘in-rule 2,:in subyule:(2); the following'proviso shall be inserted,
namely 1100 WL SLINEG Sl i A o

vagrds } 'i‘ H; “*Pu%«,’ ;‘d«éd’mg' VLAY L g 2K %.;“, :hmwbe I

Provided that no such injunction, shall be granted—

15 (a) where no' perpetual injunction could ‘be ‘granted in view
of the provisions of section 38 - ‘and ::section 41 of the specific

AN SIS S LR ST A ‘aaR\_,el\i?\f“Agg’} lQQ@, Ol‘ { vyl ;':’Li P
b s () to'stay ‘thié operation of an order for, transfer, suspension,

L TS RV

- ‘f?”f,’.f‘f; e ‘*“t’\eductidnf;in‘ranii, Eompuls{dry‘“rctirem'; ent, dismissal, removal or
RIS _“*““"Othet‘wis'e’*termin’at’ion’ of ‘service ‘of; or ‘taking charge from, any

etan v eiibloyee! including’ any'‘émplofée ' of ‘theGovernment, or

Wk s aoiis jiff(‘éx to"stay; any disciplinary"prodéeding pending or intended
st b b wigp T iffeleffect 'Of any adverse entry) agathst'any employee of the
oenoikirpitfenit; gpomiviovo seht o sldesibyge

B L ( ‘to 'affect thé' fhiternal management or affairs of, any educa-
e (‘i‘hsﬁxﬂuaminauding,a.,,,Uage'““'nN o i . ey
N 3 RN ISR

SRR il v a 3»’?'“*-';""1 :

- :\'i'mﬁe i ,b‘:‘;x‘z(ﬁ), to ?W:?‘ny}elfefql?%\'?t” A i

o o .. {f) .to restrain, any auction intended to be made or, the effect
e g O TR 1y e Govelamedt, of
PO (RS E R SR N SR ATV VPSR TTR R FRTRLR T VIR FESYE XD E VIO BN PR 2 PRt S FTE QRN
(8) to stay the proceedings : for:theinecovery of any dues
recoverable as land revenue unless adequate security is fur-

Cettbe s nd Ty o opishedjiorti AEF o bt oty poad s o
LA et o Coaeprrr Mestineoedh oad b ade Gedgong i

saoliol il gaeds
v in any matter where a reference can be madé to the
“ i i s wifChancellor yof. s Uni_vgrsig,,undgr any, enactment for the time
: Cipd ot o being AN OYCe.3 . ik coawe o o e it o

R T T T TP I B T S B NP N UTPREITIE IY PUE | T PRI T VLIPS T P .
AR d ‘?ny\‘brder for injlinction grhntéd’ ifl‘contravéntiont of these provi-
e R l’m’ . Doy vsannit o bis fut Ly ven s g

IR ) i slons zsh?1 it e vbld'ayg l) v [§ Y »V! H!( 43 ' it ?z.j 3 :-!

i P . o PRSP R [ L I 2 RS R R 20 R U S IR A

R T LTy I R Y F T TS R

{ in rule 4—
S s () after ‘the words “by:the court”,ithe: words “for reasons to be
‘ recorded, either on its own motion ‘ot” .shall be. inserted ;
B B R Y'Y il L
(i) .at the end, the following proviso shall be inserted, namely :—
“provided’that if 'at any stage ‘'of the suit .it:-appears to the
Court that. the party in whose favour the order of injunction
exists is dilating the proceeding or is otherwise abusing the pro-
cess of Court, it shall set aside the order for injunction.”.

Ast 4
1963,
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... 14. 1n the First Schedule, in Order XLV, in rule
the following sub- rule shall be inserted, namcly =

“(3) Notwithstanding anything. .contained in sub-rule (l), whoever
desires. to appeal to ithe. Supreme Court, may apply orally to the Court
whose decree is to be complained of, immediately before or after the
pronouncement of the judgment by the Court, for a certificate contem-
plated in sub-rule (1) of rule 3, and the Court may either grant or
refuse the certificate, or direct the applicant to file a petition as requn'ed
by sub-rule (1) :

2, aﬂer_ , sub—rplc 2,

Provided that if an ‘oral‘application’ is entertained and rejected, no
written petition under sub-rule ‘(1) shall he '

CaapTEr HI
AMENDMENT OF THE ARBITRATION ACT 1940

15. Section 4 of the. Arbm*atmn Acx. 1940, hereinafter in this Chapter
referred 10 as the principal Act, shall be. senumbered as sub-section (1) thereof,
and after sub-section (1) as so renumbered the followmg sub—secuons shall
be zmérted name’ly - o

131‘5!,

“2) In everj( such case where any appomted arbltrator neglects or
- refuses to act, or becomes incapable of acting or dles, the vacancy shall
R be supphed by the’ petsou ﬂesignated'as dfmesmd; triat

farsy i wnd seanwd 10 Sl b S To ssasedn sl s b o
(3) In case the person designated, as aforesaid fails, to, make t.he appoint-
ment under sub-section (1) or to supply the vacancy under sub-section (2),

Amendment of
Order XLYV.

Amendment of
section 4 of Act
10 of 1940.

1

within one month after the/service of notice onhim by either party to the .

arbitration agreement, the parties may jomtly appoint. an-arbitrator or

supply the vacancy, as thc Gase may

. i 1t st B [EE T S

Act 4 16 In sectxon 8 of the pnnapal Act in subsectlon (l), in clause (b)
193 ; ~uifor the words: “and the i parties. or: the arbitrators, ias ‘the case may be, do not
" supply the vacancy” the words “and as the case may- be, ithe: parties or theiarbi-
_ trators do not suppl , or the person d&s; s not under sub-scctxon (%) of

U gectioh ‘4 'stipply, the vadificy™ shiall sabst:tute‘d

17. In section 9 of the principal Act—

N :1;\,314!‘

sw, © siociRonth or where ghat party,is Gevernment;  for thres; mqmbs" shall be
I ‘,‘,,sub;muted, s slnimn“: :*n;u;aw TN TEAN FURRIS IS Tt UL E S TR

5o o oo by rin the -Explanation, for! the words *within i the- meamng -of section 8
R AR mand this:section” ithe rivords “'within:ithe: meaning:of: subdection (2) of

s bishautiie! section 4] sectioh: 8 .and this settion’ :shall-be substitutedi

AB,HIMeqn B Huok. e PrinGiPalAt & ngripning i ()
;‘ L ) . 1
1 o) for the exiing iiginalHesin, e llowing el b ubsttted,

namely' oonaedn
. hb‘,x‘ﬂzmw
Appha.uon

gns 2iend '.'s; h

fi Hlfﬁaking referencc :

o (b) ‘iti sub-section ‘(1) #¥or ‘theWords “ éiaéréémlentbe d in court”
i s thd ‘words’ “a‘i-efefeﬂée) be' miade écc&irdl g”td e zlgi‘écim“ it” shall be
c e fey” ¥ SR

BN NS T Y O ‘sub&ﬂ’tuted witina i =x g bae oy o EPHES NEEPY e F
J%Q‘ i‘ “t e \*”! {551? b H ‘ld
(¢) in sub-section (3) for the words “why the agreement should not
-+ s, -be filed” the:words, “why.aireference in': acoordanoe mth the agreement
) should not be made” shall be substituted ; SRR
AR d)illl sub-sectxonx(‘l)—- EETE T P O T g ' Y
- *@“”j."' cau i) “the words‘ "shall ordex“the ‘agreement to, be ﬁled and” shall
o “be: bm’itted § Tt

(11) at the end the followmg explanatxon ;hall be mserted namely :—

‘“Explanation—Where the ‘arbitration dgreement provides for

- reference to a person by name or designation, the fact that the

- arbitrator or the umpiré so named or desxgnated is an employee

‘of, or is’ otherwise ‘connected with, oné of the parties, shall not

by itself, be deemed'to be a reason for not referring the matter
e the arbxtrator or the umpme so named or designated.”

i

, (a) in clause'{h) l‘for“ﬁig wolds' “fiftbert ‘cletif’ dajs® the words "0“‘2 sectid

S L TR RN

Amendment of
section 8. 7

Amendment of
ctiéon 9. 7

R

Amendment of
section 20.




" i ¥ Améndment of 19, 'In'séction ‘34 'of'the" r/méri)‘df ’A‘ét at”{hé End tﬁe fbllom:ng exme:t-

A section 34. tions shall be inserted, naméfys:" Lok i RRE
? ' ”T o eEg ldmﬂi‘ioﬁ 1-WHhété'the ‘hx‘ﬂxtraﬁon dgreement provndes for reference
" to'a’ f By nahié of) ddsighiatiom, ‘the fdct that.the’ arbitiator or the

umpire so named 'disighated is'an: éinployee of, or is otherwise connected
* with, orie’of the' parties) $hdll fiot, by itself, be deemed to be a sufficient
- reason ‘for ndt te erhng’“the matter in accordahice’ with tht arbitration
agreement. - i

Explanation 2—A mere application for time to ﬁle a wntten statement
or a mere contest to an mterlocutory application for injunction, appoint-
ment of Receiver or the like, shall not amount to taking any steps in the

proceedmgs g
S BN AN S B S 2 VR o
Sg?‘g“d:;!]‘e“t of 20. In section 37 of the prmmpal Act for the words ‘and figures “the
on . Indian Limitation Act, 1968, whérever:occurring, the words and ﬁgures “thn
»'erltutlon Acc ‘1’963“’} s}hallﬂbe Wbstitbtea‘ AR RS AR L BEE

by £ OG0 T30 BRI B LA A addlic
Amendment of 21 In section 38 of the rmcxpal Act, for the. wqrds{ “feeg dgmanded"
section 38. where they occur for the second time, the following words shall be substituted

g mmelyﬂ—f'“* v asiogqep 08w b o gse e e

it ety 19 Vil 0 ;[(an B e o
“fees detem;mg@,dp Wﬁyﬁ; ARY:; .mles framed by the High
Court, and in the absence of any such rule, or where ‘such rules are not

lebsé, <the! feey demanded."1ge0b o ol vl 2
ER IR SIS YO 1

by vnony orly '(lq«;m o110 (1) RO

O B S TSR T ERY I 14
Amendment df 28, smswctmnusguof‘ﬁaeupmnmpnbﬁmt in: pab-section: (1) for the exist-
section 39, mg *c]auseu(w) -thejfollowing wlause)sholl be substituted, namely

<504 VR e oald s v oatioa v S ¢t
“(iv) under section 20 ma xing or refusmg to 'naké arT erence e

-.,nh (4 sionte-disr 10 3k beeyiomiing uis b & tolisoe al o 4

‘Amendment of -+ 28. dm section#ef the prindipal. iAct.. after clause (a.);, the followmg clause

section 44. “shall bﬁrﬂ’l-’"tfd,ﬂnmwt* sy b en bt ebvnesds ey G “ e
o faaegd ;“1n IARSRIY F T TR TS et | i ll 3 H ' i&“tbr(),' bl D1 e b . 0
(e} 'che"tees" e’ othef"shapgeh, PaYABIS to)’ an abiprator oF an
Umpire ;".
<3d deqiming ol o U noinee al
the‘manst Schq- 1L o th First Schedule- tﬁﬁ‘b& pripcipal c&ct Sarntc i (s)
dule. st coliayn i PhiragiapH RIOF I Wordy Tnibt! Yatée thilt giié Bonth from

the latest date of their respective appointments” the"Words' “within one
; momth:-fromithe datest .tate; ol their, nvespectipeiappointywents or within
. such extended time; as, ghe, pazsies. to the.referencé .agree to;.and in the
absenbeiof isuth: agrefiment @asithe court .may: allow".shall. be. substituted ;

(b) in paragraph 3, forthé dei"d!“wiﬂﬁh $uch “extended time as
Sacanthe ARt Pwriy tharards. or dm:thm ;such gxtended time as the
parties to reference’ agree to, and in ‘the absence of such, agreement,

as the co t may allow” shall substituted ;
*\mﬂ xiﬂ gmix 1 30 110D O (ol sotlggi”

) m : ‘w)d% gén*hs 1 ithin such ; mcnded time as
q,,gqt;r; mﬁ 0\\(‘”; ,var ,such aﬁten&ed jtime as the
partxes to the referéh m the absence wof, ,suqhgagreement,
the court may allow” shall be .mbmtuted :
TN :!m Ao owanrrrygn adt ydw ebow sy w (&) neiocdoe w88
s (dy aftcr,xparagraph:fl. sshes .follawgdg pu:agrapw ‘shall -be inserted,
namely Loomeatabng cad b e cisar bipogds

DR “7-A. Where and in so far as:an:award «is for :the payment of
.. 1., jmoney, the arbitrators or, the umpire may, in the award, order interest
' at such rate as the arb:trators or umpire may deem reasonable to be
paid on the g;ma 1 sum awarded, frlom the date of the commence-
‘ment of ‘the’ jori, 48 defiried Tn' Siib-section’ (%) of section 37,

o, tllf,. date -of award,. in addlmn“tg ,any. interest awarded on such
quﬂ al sum for .any.periqd . prior to such commencement, with

urther mtexest at such rate not exceeding. six per cent per annum
_as the arbn‘rato;s or; ympire may deem reasonable on such principal
" sum from the date qf the award te the date of payment or to such
‘e‘n]xer date as the arbltrators or umpire may: think fit, but in no case

beyond the date of the decree to be passed on the award.”

Act
190¢
Act
1962

iAct
972,
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*“ AMENDMENT OF THE INDIAN C WmAcrr AGT, 187211
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25. In section 5 of the Indian Contract Act, 1872, he einafter in this
Chapter referred to as the principal Act, at"the 'end of the ‘ﬁrst paragraph the
following explanation ‘'shall be énserted, Wamely =iy bavoo i ool

“Explanation—Where an invitation to a proposal contins''d’ condition
that any proposal made in' response to'such invitatién shall be kept open
* for a specified time and a proposal is-thtreupon matle'acoepting such con-
dition, such proposal may not'be’ revoked withih such time.”” >

26. 1In section 55 of the principal Act in 'the third paragraph for the
words “unless at the ume of such acmunce,h,e; nges notice to the promiser of
his intention to de s0”, the W wh eTe AL thc{ of‘ syel} ,?cccp;ance he has
waxved hxs rxght to do so” shall be subsfitited.

‘ ' ' coel ol e U 5:4.:';--

sl f,('d i vnn
— 154 lUi:H

AMENDMENT OF BENGAL, AGRA AND ASS:A L m{V IL' %quTS
CT, 1887 W
e ITINE, e (dy

27" ’For secuon’ 19 of the Bengai”@&!rré; ;éﬁd’ QSﬁ 'g’(fou{fs Act, 1887,
hereinafter jn this Chapter rg fs eI w?,o% tbt princip ‘Act, the ‘following section

shall ‘be subst:tuted nameély * (™) ooweby ni (i
i Hsdr Cebytpuroys,

Save as aforesai rovlsmns ‘of sub-
’ sectfiﬁfn‘ ( tﬁe“'dﬁs&é’ﬁon 'ofnﬁ(ﬂ "11?{ efiieﬁﬂér Tttl)z‘ a11 like suits of
S0%hith the value ﬂoesmbtmﬁaed sverttiousandrirapess. ()"

* hotoseinm 'k’ o) ool o« x it

The State Government may,. on the men atlon of the High
Cm(xzr)t direct by notification ntlx; fg!é%‘ﬁicxalﬁé%té' ‘Wit 'respect to agy
Munsif named therein, that his jurisdiction shéf} exeend>tbralliliké: suits

mofemch wvalie: not exbeeding' tmxﬁhousandxwpe@s; asemay be ppecified in
wthiéonotifications vuson nesls odlo”  ebiow ot mpiasiusd ol
v PSvided that e StaeoCoveiiment i ay, vicvifickeionlin thei official
Gazette, delegate to the High Court its ferondet Wsidsscekion”
28. In section 25 of the prinbipil'Acqdnlnds-sscidons{q)yhsdmended from
time to time' inits-applicationsto Uttar Pradeshann |, (8) noinve-duz ai )
lo vy 390k the worddvorehddidads mg averhandredrrupees”,
the words “two thousand rupees” and odsalidzriip@s " Whatl rres-
. pectively be gubst;tytcﬁ,’ I ce

T R o

i

Act
190¢
Act
1963

o3 ; \ﬁm-n

: 134 egqipang ordt 1o 21 poinoz o
‘Act

972.

Amendment Act, 1972, the follm;n 5,1,Pr°"’5° shall be substztuted

. JE35 VRIS I PO 12 QR TT T S REERNTH
"Prcmded thatiinoreldtion to' suits of!thenature:réferfed:to/in the
*°proviso 10 sub-sedtion:(3) ofosectiom “$556f afe saidyAct thervefereiice
in this sub-section to two thousatid:rapeésiland ‘onecthousaind rupees

- viashall beiconstrued wespectively, aswpferencss; tofive, thaysand rypees

" and two . thousan
133 3Y 30

i
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pess el 2browr orly Taor N o Wb () sensiy gF O
AMENDMENT OF THE PRO‘\VINCI’AL‘?SMAQIB'GAU’SE GOW,RTI’S

0o} *me soart wtines o do o AGE-1887 zbiow oy u?xmm arlt i by
29, In "section 15 of the Piovihcial §maﬁzdaﬁséﬁozﬁra‘agéfliisw

(a) in sub-section (2), for the words “one thousand ru;;ees; ", tﬁe “ords

“two thousand rupees” shall be substituted?

LAB) dn sub-séétxon (8) and in!the'(proviso! thidretd,! for the words, Mtwo @/

thousand rupees” wherever they Jocciir,) Athe words “three thousand

pees" shall be subsmuted e Dt ,zml(;n{;A .

Cm\m VIT 0 chy i
AMENDIWENT OF THE' TRANSFER OF PRO?ERTY ACT 188"

1 BRI i
$0. In section 54 of the Tran«fer of Propcrty Act. 1882} heremafter in this
Chapter referred to as the principal Act,— Dol
‘(@) in the second paragraph the words “of thé valuc of one hundrcd
rupees and upwards” shall be omitted 7 Gt

(b) the third and fourth paragraphs shall be om:ttcd;

T ¥4

'(b) for the proviso, as substituted by the Uttar Pradesh Civil Lawa);x:

section 15 of Act
9 of 1887.

Derid owils ml ol

section
Act 4 of 1882,

Amendment of
section 5 of Act
9 of 1872, .

oA

T

e DRI
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Amendment of
section 55.

Amendment of
section 19 of
Act 12 of 1887.

Amendment of
gection 25.

Amendment of

/

Amendment of
54 of
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(c) after the last paragraph the following paragraph shall be inserted,
namely :—.

“Such contract can be made only by a reglstcred mstrument

[

Ampndr;lg_tllt of 81. In section 107 of the principal Act— .
section 107, (a) for the second paragraph, the fol]owmg paragraph shall be substi-
- tuted, namely ;—
“All ‘other leases of nnmovable property may be made either
' by a registered instrument or, by an agrecment oral or written,
accompanied by delivery of possession.”
(b) the third paragraph and the proviso shall be omitted.

‘ Guarrer VIIIL
AMENDMENT OF THE REGISTRATION ACT, 1908
Amendment  of 32.  In section 17 of the Registration Act, 1908, hereinalter in this Chapter
aon 1& 190%*: referred to as the prmapal Act— o
(@) in subsection ()~ e

(i) in clause (b). the words "of the value of one hundred rupees
and upwards " sha}l be om:t;p
(n) in clause (¢), ‘the words “of d]e valuc of one hundrcd rupees
,.and upwards,”. shall be. omitted ;
(m) qﬂerdaqsc (e) tb;lfglloyvmg clause sha]l be inserted, namely -
“(f) any other:: mstmment'reqmred by any law for the time
., ,being in foroe, to be reglstered Ty o N
: ,(;v) the. proviso shall. be omitted; ' o
(b) ‘in sub-section (@)= - .. :
" (@@) in clause' (v), after the words “any document occumng in
the beginning, the words “other than contract for sale” shall be
«-inserted, and the words *of the value of one hundred. rupees and up-
Wands" shall be.omitted;. . .
t..(if) . «the Explanation shall be ommed

NIRRT Tt

/;n:x

(c) in sub-section (3), aftefthe wotds’ “by avwill” t‘he words “and an

“instrument. reoordmg adeption. of a chxld -executed “after the ﬁr,st day of
January, 19777 shall ‘be inserted. - e

Amendment of 33. In secnon 18 of the rmupal Act. clauses (a) (b) and (cc) shall be

section 18. omtued‘ [ IO TS PV SNEITLS BEOYE § 1 5 SERCOER ST . -
k i x' RO , i

Amendment of 34 In sectmn 49 of the prmcxpal Act-—

section 49. oite (@) -in-the¥irst paragraph .after: the words ‘0r by any provnsxon of the

~Transfer of Property Act, #882”-the . words of any other law for the
“~time bemg inforce” shall be insefted ; '+
" (b) for clause (b, theTollowing clause shall be subst:tuted namely -
“(b) confer any power or create any nght or relauonshxp, or”
(¢) in clause (c), after the wdrds “sich’ pbwer” the words “or creatmg
such Iright or relationslip” shall:be: inserted;5 111
(d) in the proviso, the words “4s 'eviderice of a contract in a suit for
specific petformance under Chapter I of the Specxﬁc Relief Act, 1877, or”

\ishall !)p omzttcd ety o
A Cmuvrm IX
AMENDMENT OF THE HINDU ADOPTION AND MAINTENANCE
oo - T ACT, 1956 2
Amendmen! of 35. In the Hindu Adoptlon and Maintenance Act, 1956, section 16 shall

§§°§;’;‘9‘5% of Act 1o ye-numbered as sub-section (1) thereof, and afier sub-section (1) as so re-
o numbered, the following, sub:section shall be inserted, namely :—
“ (2) In case of an adopuon made on or after the first day of January,
1977 no Ceurt in Uttar Pradesh shall accept any evidence in proof of the
giving and taking of the child in adoption, except-a document recording
an’ adoptlon made and signed by the person giving and the person taking
the child in adoption, and registered under any:law for the time being
in force :

Act 44 o

1882.
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Provided that secondary evidence of such document shall be admissible -

in the circumstances and the manner laid down in the Indian Evidence

Act, 1872.”
CHAPTER X

TRANSITORY PROVISIONS

$6. A civil suit, or proceeding to which the Code of Civil Procedure, 1908
applics, pending on the date of commencement of this Act shall be disposed of
in accordance with the provisions of the said Code as amended by this Act.

37. An application under section 20 of the Arbitration Act, 1940 pending
on the date of the commencement of this Act shall be disposed of in accordance
with the provisions of that section as amended by this Act.

38. Where a period prescribed in the Arbitration Act, 1940 has been
extended by virtue of any amendment made in its provisions by this Act
aud the said period had not expired before the date of commencement of this
Act, then the thing required to be done within such period may be done

~within the period so extended.

Disposal of

pending civil
€asecs.
Disposal of

pending applica-
tions under sec-
tion 20 of Act
10 of 1940,

Effect of exten-
sion of time ip
Act 10 of 1940.
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